[The United Provinces Civil Judges (Designation) Act, 1936]

THE SCHEDULE
Amendments

(See Section 4)

1 2
Short title Amendments
Legal Practitioners Act, 1879. In clauses (d) and (i) of the Second

Schedule, for the word “subordinate”, the
word “civil” shall be substituted.

United Provinces Town Improvement In clause (a) of sub-section (2) of section
Act, 1919. 59 for the words “Subordinate Judge of
the first grade”, the words “Civil Judge”
shall be substituted.
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